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INTRODUCTION

L the Chairman of the Committee on Subordinate LegLslation (2016-2019)

having been authorised by the Committee, present this Fourth RePort of the

Committee on its behalf.

This rcport contains the observations, comments and recommendations of the

Committee on Scrutiny of SROs issued under The Unorga sed Workers' Social

Security Act, 2008 (Cenhal Act 33 of 2008) on the basis of s,:rutiny and evidence

from the officiais of Law and Labour and Rehabilitation DePartmetrt on

11-11-2015. The list of SROs considered by the Committee is given as Annexure'

This report was Iinalised by the Committee at its meeting held on

6th March. 20U.

Thiruvananthapuram,

8th March, 2017.

MURALI I}ERUNELLY,

Chc'irman,

Committee on Subordinste Legislation,



Report

on

SROs issued under The Unorganised Workers'

Social SecuritY Act' 2008

(CentralAct 33 of 2008) during 20L0-2014

S.R.O. No. 8002010 dated u-8-2010

lc.o. (Ms.) No. 93i10/LBR dated 10-8-20101

By this S.R.O', Govemment have issued the Kerala Unorganised Workers'

Social Secuity Rules, 2010 as Per sub'section (1) of Section 14 of the Unorganised

Workers' Social Security Act, 2008 (CenEat Act 33 of 2008)'

(2) The Committee notices that even though the Cental Act was notified on

31-12-2008, the very fi$t day after it got the assent of the President' it took

20 months for the Shte Govemment to frame rules Pertaining to the Act The

Committee enquired the reason lor the delay in framing rules The witness replied

that the delay occurred on the Part of the concerned DePartments to scrutinise and

finalise the n es. The Commlttee oDines that witlout DroDer rules t}Ie Act cannot

be implemented in the State and hence such delav in issuing the rules will defeat

i" [ntinn huhin,l th" Att H"n"" th" comtitt"" t""omt"ndt tn 
"uoid 

tu"h

delay in future.

(3) The Committee notices that in these rules the name of the Board is

writtenastheKera]aStateUnorganisedworke$,socialsecuinyBoaldwheleas

sub-secdon (1) of section 6 of the Act and mle 2(b) of the rules provide that the

(4) The Committee nodces that clause (k) of section 2 of the Act refers to the

rnonthly 
"a-ing 

of an amount and clause (n) of section 2 refers to monthly wage in

,"rp".t of ,"tt 
".ployed 

worker' as may be notified by the Central Government or

State Govemment. The Committee enquired whether the State Government has

noufiedthemonthlyearningorwageinrespectofaselfemployedworkerorthe

398r'2017.

nameoftheBoardshallbe(NameofthestaG)StatesocialSecurityBoard.Hence



State Government agrees to the Central norms in this regard and any notification
has been issued regarding these. The witness replied that notification has not been
issued yet and steps are being ."ken to issue noufication. The commrnee ,.
distessed to note that even after 7 years of notification of the Act, nothing has been
done in favour of workers in the unorganised sector. The Committee takes serious
exception on the approach of the Government in having furnished such evasive
reply. The Commiftee feels that without the implementadon of various provrslons
of the Act which are essential, the Act cannot be implemented. The Committee

(5) The Committee enquired whether the word .year, is defined for all
general purposes including budget and audit. The Commiftee also enquired the
propriety of fixing 30th September and 31st December as last date for the
submission of budget and audit reports. The witness assured that the Depanment
has decided to verify these aspects specifically. The committee recommends to

(6) The Committee opines thar the provision of submitting Audit report and
Annual repon before the Legislarure ls seen omitted in the rures. Hence the

Annual Rer,on before the House in the rules and amend accordin-gly.

be eliEible for the benefirs',.
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(B) The Committee recommends to correct the word 'implem€ntion' in the

second line of sub-rule (3) of rule 5 as 'imolementation'. The Committee points

out tiat the wording "... specified in the concerned scheme, which shall be under

the guidance of the Board' in sub-rule (4) of rule S lack clarity and opines thar if
the portion 'which shall be under the guidance of the Board' is applicable to the

scheme, comrna after the word scheme is not necessary in this context. Hence the

Cornmittee recommends lo delete the comma after the word scheme in sub-rule (4)

of rule 5.

(9) The Committee notices that sub-rule(2) of rule 6 states that .each

category shall consist of at least one member each from Scheduled Castes,

Scheduled Tribes or minority communilj'.' But subsection (4) of section 6 of the

Act stipulates that adequate representation shall be given to pemons belonging to

Scheduled Castes, Scheduled Trhes, the Minoriries and Women. The Committee

points out that the usage "or mino ty community" is against the will of the Act,

since Schduled Castes/Tribes representation cannot be substituted with minority

representation. Hence tie Commiftee recommends to substitute a comma instead

of 'or'before the words minorit]' communitv in sub-rule (2) of rule 6.

(10) The Comminee notices thar sub-rule (2) of rule 7 provides that a

member belonging to clause (a) to (c) of sub-rule (1) of nrle 6 shall cease to be a

member when he ceases to represent the category of interest from which he is

nominated and the term of office for these members shall be three years from the

date of nomination as per sub-rule (1) of the same rule. The Committee also notices

that 5 eminent persons from civil society associated with the field of Labour

Welfare, Management, Finance, Law and Administration are to be nominated as

per sub-rule (1) (c) of rule 6. Here as per the provision in sub-rule (2) of rule 7,

these members cease to be members only when they cease to be members of civil
society. The Committee asks how the sub-rule (2) is applicable to these members

and is of the ooinion that this sub-rule shall be made apolicable onlv to members

nominated under (a) and lb) of sub-rule (l) of rule 6. The Committee wants to

amend the rule accordinglv.
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(11) The Committee notices that as per sub-rule (1) of rule (8), a member of

the Board other than an ex-officio member can resign his office and that the

Chairperson and the member secretary are ex-officio members of the Board. Here

as per rule I (1), any member nominated under clause (e) of sub-rule (1) of rule 6

r€presenting the Govemment Departments can resign. The Committee doubts the

legality of the provision and the witness opined that members representing

Government Departments have no olficial capacity to resign, as per rule 7(4).

Hence the Committee recommends to amend sub-rule (1) of rule I as "A member

of the Board. other than an ex-officio member and a member nominated under sub-

rule 1(e) of rule 6. may bv writing under his hand addressed to the Chairperson

shall resign his office at any time."

(12) The Committee recommends to corect the word "theif in the last line

of sub-rule (2) of rule 7 as "his".

(13) The Committee notices that it is stated under sub-rule (3) of rule 8 that

the chairperson shall place before the next board meetiog, the receipt of t\e
resignation letter from a member. The Committee opines that the usage "receipt of

rcsignation letter" is inconect and @
from sub-rule (3) of rule 8.

(14) The Committee points out that sub-rule (4) of rule 8 provides that the

Board shall inform the Government the acceptance of resignation of a member.

Though time limit is prescribed for taking a decision on the resignation letter and

aiso for reporting the same to &e board, no time limit is seen prescribed for

informing the same to the Govemment. To the query o{ the Committee, the witness

stated that time limit has to be fixed for reporting the same to the Government and

agreed to fix a time limit for the purpose. Hence the Committee recommends to fix
a time limit for the Board to inform the Govemment the acceptance of resignation

of a mernber and modifv the rule accordinglv.



(15) The Commiftee notices that sub section 6 of secUon 6 of the Act

provides that the State Board shall meet at least once in a quarter' But sub rule (1)

of Rule 11 provides that the Board shall meet at least once in four months' Since

the provision in the Act makes it mandatory that the Board shall meet once in

3months,thecommitteeopinesthatsub-rule(1)ofruleuisagainstthe

Drovisions of the Act. Hence the Committee wants to correct sub-rule (1) of rule 11

(16) The committee ponts out that sub-rule (3) of rule 11 Provides that the

chairperson shall have Powers to call special meetings of the Board at any dme to

decide any matter which is ugent. Since the Committee thinks that two usages

"decide" and "which is urgent' witl limit the powers intended for the Chairperson'

"decide" in sub-rule (3'l of nrle 11'

(17) The Committee notices that the quo:um of the meeting of the

Board is 7, with at least one member each {rom the category of unorganised

workers and employers of unorganised workers The Committee enquired whether

that it is an omission on the Fart of the Delartment to not inchrde th€ official

memhers and will take steDs to include them in the ouorum of the meetins of the

Committee. Hence the Committee recommends to amend rules accordinqly.

recommends to delete the no'tion "irresnective of the number of memhers

atending th€ meeting" since it is alreadv provided as "whether there is Drescribed

quorum or not''in sub-rule (21 of rule (15)' The Commiftee also recommends to

correct the usage "the adioumed meeting" as "that meeting"' The Committee

points out that there is a difference between "adjoumment ol a meeting" and
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"postponement of a meeting,'. Hence the Committee thinks th

will be mor€ appropriate in rhis context and hence recommends to amend sub-rule
(2) of rule 15 accordinglv.

(19) The Committee notices that sub_rule (3) of rule 16 provides that in case
of equal number of votes on any issue, the matter shall be decided by exercrsing a

second vote or casting vote by the Chairperson. The Committee poiots out that the
p,ortion "second vote or casting vote', is vague. The witness informed that the
process of casting vote is more viable and the committee recommends to delete the
words "a second vote or,,in sub-rule (3) of rule 16.

(20) The Committee notices that sub-rule (2) of rule 17 states that ,,the

minutes signed by the chairperson sha be read over to the members in the next
meeting. Modifications, if any, thereon shall be signed by the Chairperson and the
Secretary after such modification and confirmation on it.,,The Committee enquired
whether it is proper to modify the minut€s which is already signed by the
Chaiperson. The witness replied that modifying approved minutes is not a good
practice and opined that if a minutes is approved by the Chairman the decisions in
that minutes will be final and no one can modify the minutes. The Committee also
could not unde$tand the phrase ,.and confirmation on it,,. Hence the comminee
recommends to seek clarification in this regard.

(21) The Committee nodces that sub-rule (4) of rule 25 provides that ,,The

District Collector or the authorised offic€r shall enter the name of the applicant in a
register, after allotting a unique identification numbe/,. Since the register is the
basic record for registration of unorganised workers the Committee enquired
whether a format has been prescribed for the register The witness replied that a
format has not been prescribed

r and henc

yet and the Committee rccommends to prescribe a



(22) The Committee enquired the propriety of prescribing the application

form in English for registration of unorganised workers and rccoE!0glIlsJlo-ilsug

anolication forms in Malayalam and Hindi also.

(23) The Committee recommends to substitute "and" instead of a comma in

last line of sub-rule (2) of rule 7 and also delete the comma after the word "apoeal"

in line 4 of sub-rule (7) of rule 25. The Committee recommends to delete the

comma after the word "meeting" in line 2. sub-rule (2) of rule 15. The Comnittee

recommends to delete the comma after the word "lette/'in sub-rule (21 of nile I
and delete the comma after the word "term" in sub-rule (5) of rule 7.

(24) The Committee enquired whether the Boad submits Annual Repor!

Budgel Report and Audit repoft to Government as per rules. The witness replied

that steps are being taken to submit reports. Hence the Committee recommends to

submit the above mentioned reports to th€ Govemment.

(25) The Commiftee notices that rule 28 deals with cessation of membership

and it is mentioned under Rule 28(3) that any member aggrieved by the order of

cancellation of membership under sub-rule (2) may prefer an appeal before the

Board within 30 days and the Board shall take decision on the appeal which shall

be intimated to the appellant and the decision on the appeal shall be final. The

Committee enquired whether it is nec€ssary to include a time limit and lhg

Committee recommends to include a time limit for taking a decision on the apDeal

and amend rules accordingly.

s.Ro. No, 156/2011 dated 25- 2-2011

lc.o.(Ms.) No. 29120lULBR dated 25-2-20rr]

(26) By this S.R.O., Government have constituted th€ Kerala State

Unorganised Workers'social Security Board as per the powets confened under

section 6 of the Unorganise{ Workers' social Security Act, 2008.
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(27) The Committee notices that rule 6(c) states tlat five eminent Pe$ons

has to be appointed from civil society assoCtated with the field of Labour Welfare,

Management, Finance, Law and Adminisfation. But by this s.R.O" only four

members have been appointed. The Committee enquired the reason for not

appointing a member from the Management category. The witness replied that

steps are being tak€n to reconstitute the Board and at the time of reconstitution the

D€partment will ensure the presence of all the members representing each category

as envisaged in the rules. Hence the Committee recommends that while

adeouately given reDresentation in the Board

S.R.O. No. 140/2011 dated 1-3-2012

lG.O.(Ms,) No. 29/2012/LBR datcd 17'2-20121

(28) By this S.R.O., Govemment have nominated Shri P S Jayanthan' Joint

Secretary, Finance Depaiment and Smt. V G. Yamuna Rani, Joint Secretary Law

Departnent as members rePresenting state Govemment DePartments in the Kerala

State Unorganised Worken' Social Security Board established as Per notification

issued under G.O. (Ms.) No. 29/2011/LBR dated 25th February, 2011 and

published as S.R.O. No. 156/2011.

(29) The Committee notices that the numb€r of the S.R.O. is wrongly wdtten

as 140/2011 instead of 140/2012. Hence the Committee directs th€ DeDanment to

issue erratum notification in this regard.

(30) The Committee also notices that in the preamble of this S R.O. it is not

stated that the representatives from Finance and Law Department are substituted in

the place of representatiYes of Finance and Law Departments who have been

appointed by S.R.o. No. 156/2011. Hence @
to clarify the name of the category of reDr€sentatives to ensure prop€r

renresentation from a.ll tie categories.

S.R.O. No. 669/2013 dat€d 27-&2013

tG.o.(Ms.) No. 962013/ LBR dated 20-8-20131

s.R.o. No. 312014 dated 15-1-2014

IG.O.(Ms.) No. 2/201,VLBR dated 7-l-20141
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(31) The Committee notices that both these S R O's are meant for

appointing Additional Labour Commissione6 to discharge duties and functions

ol the Chief Executive Officer as additional duty till separate Chief Executive

Officer is appointed under sub-rule (1) of rule 22 of the rules Hence lbe

as per rules.

(32) The witness replied that Additional Labour Commissioner has given

additional temPoriry charge as Chief Executive Officer Hence the Commiftee

recommends to aDDoint Chief Executive Officer at the earliest'

ThiruvananthaPulam,

8th March, 2017

MURALI PERUNELLY,

Chairman,

Sub o rdi n o te L e g i s lot ion C o m mi tte e

398/2017.
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Lisr of S.R.O.s Considered by the Commiittee

S.R.O. No. 800/2010, 1183/2010, 156/2011, 619/2011, 7g1t20t7, 14Ot2012.
276/201.2, 661t2012, 528t2013, 669/2013, 31/2014.
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t tE63

arDrd J

GOVIJRNMENI' OII KER/\I-A

Lsbour and Rcbrbilitriion G:) Dcpsrgnent

I NO'UITICAUON

G O. (Ms.) No.93/10/I-BR. l)aled, 'l'lriruvandnthapuram, l0th August, 2010.

S. R, O. No. 800/2010, -In cxercisc of the powers conferrcd by sub-
scctior (l) of scition 14 of the Unorganiscd Workeri'social Security Acr, 2OO8' (Ccntral  ct 33 of 2008), thc Govcnuncnt of Kcrala hereby makc thc following
rulcs, nanrclyi -

RIJLES

CHATTER I

PRI]LIMINARY

l. Sho irle and.commencemen !.-(1) 'fhese rules may be cailed the
Kcrala Unorganiscd Workcrs' Social Sccurity Rulcs, 2010,

(2) 1'hcy shall comc into force on such datc as thc Govcrnment may,
by notification itr thc Gazcttc. appojnt.
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2. l)efinitbns.., (1) In thcsc rulcs, unlcss thc contcxt othcrwjsc rcquircs,

(a) 'Act'mcans thc Unorganiscd Workcrs' Social Sccurity Acr, 200g
(Ccntral Act 33 ot 2008);

(b) 'lloard' mcans thc Kcrala Statc Social Sccurity Lloard constitutcd
undcr scction 6 of thc Act:

(c) 'Chairpcrson' mcans thc Chairpcrson of thc lloard as pcr clausc (a)
of sub-scction (2) of scction 6 of thc Act;

(d) 'Chicf l:xccutivc O{ficcr, mcans thc ofliccr of lhc lloard appointcd
by tbc Govcrnmcnt undcr sub-rulc ( l) of rulc 22:

(e) 'Contribution' mcans thc arnount of contribution payablc by thc
unorganiscd workcr, thc sclf-cmploycd pcrson or othcr bcnchciary as a mcmbcr
of thc schcmc or lhc cmploycr as providcd undcr clausc (ii) of sub-scction ( I )
ofscction 7 and also undcr sub-scction (4) ofscction l0 of thc Act and
includcs thc amount givcn by thc Ccntral Covcmncnt from timc to ume as Dcr
thc schcmc notilied undcr sub-scction (4) of scclion 3l

(l) 'l)istrict Administraljon' mcans rhc l)istrict Collccror of thc
conccrncd rcvcnuc districl or a district lcvcl subordinatc officcr authoriscd bv
lhc District Collcckrr undcr sub-rulc (2) of rulc 23;

(g) '(iovcmrncnl' mcans thc (;ovcmmcnt of Kcrala;

(h) 'Schcmc' mcans thc Wclfarc Schcnrc formulatcd and notificd by thc
Ccntral Govcrnmcnt undcr sub-scction (4) of scction 3 of thc Act and includcs
thc Wclfarc Schcmc fonnulatcd and notilicd undcr sub-scction (l) of scction 3 of
thc Act;

(i) 'Sccrctary' mcaus thc cx-ollicio mcmbcr Sccrctary, of thc lloard as
providcd for in clausc (b) of sub-scction (2) ofscction 6 of thc Act,

(j) 'Scction' mcans a scction of thc Act:

(k)'Ycar'mcans a financial ycar corrrmcni:ing on thc lst day ofApril
and cnding on thc 3lst day of March of thc succccrling calcnclar ycar;

(2)'lhc rvords and cxprcssions uscd and not dcfincd in thcsc rulcs, but
dcfined in thc Act. shall havc thc samc mcaning fcspcctivcly assigncd to thcnl iu
thc n ct.
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Crr,lrtt;n Il

WIr.lnltll llllNIi|rl S, SCllliMlls ANI) CONI zulltifloNS

3. litigihilit.v lor ,Yclfure llcnells. 'l'hc unorganiscd workcrs rcgistcrcd
urder scction l0 oithc Act and rulc 25 of thcsc llulcs shall only bc cligibtc for

rhc bcncfits undcr tbc schcrnc. itr accordancc with thc tcrms and conditions
spccificd undcr thc provisiolrs of thc conccmcd schcnre.

4. I:ormultlion of Schcme. (l) l'hc Govcmnrcrt may, by notification in

tbc Cazctle, formulatc rvclf'arc schcmcs on thc subjccts cnlistcd undcr sub-

scction (4) of scction 3 ol thc Act commonly for all subjccts togcthcr or
scparatcly for onc or morc'such subjccts;

(2) lbc Govcrnnrcnt may, Dotify any cxisting wclfarc schcmc as a

schcmc undcr lhc Act and on such notification thc schcmc shall bc dccnrcd to

bc a schcmc lonttularcd undcr scctiol 3 of thc Act subjcct to thc tcrrns and

couditions as may bc spccilicd irr such notification

5. Contributions to the schema. (l) Any contribution or fccs or any

othcr arnount fixcd in thc schcmc notificd undcr sub-rulc (l) or sub-rulc (2) of
rulc 4 sball bc paid by thc unorganiscd workcr or thc scll'cmploycd pcrson or

thc crlploycr oi thc bcncficiary as thp casc may bc, at such ratc and at such

riurc and in thc nranncr spccificd in such schemc or schcncs.

(2) thc Contribution or any othcr arlrount payablc to thc -Board 
as pcr

sub-rulc (i) or any (iovcmtucnt contribution or grant rcccivcd shall bc crcditcd

ro tho ac;ount <.rf ihc lloard and clpcndcd or tlisbursed in thc manncr providcd

in such Scltcmcs.

{3) All sums duc to thc lloard from lhc Ccntral Covcrnmcnt or Sutc
(iovcnrnicrrtis for thc implcnrcntion ol tltc provisions of lhc nct and thc Schcmcs

shall bc obtaincd and rnadc availablc to lhc lloard by thc Statc l-abour
Conxnissioncr.

(4) l-hc proccclurc for acccpting, dcpositing and utilisirg thc fund

payablc as por tlic provisiorts of atry sohcmc shall bc.as-'spccificd in thc

con"crncd sChcuc. rvhich shall bc undcr thc guidancc of thc lloard'

Crrai'u't lll

Kl ir{n LA SlXII : t.i\-OR(;nNlsl l) woRKllRS' socl^t. sllcl il{lY I}O^RI)

6, Co,lsliltttu,n ttf the llourd.' - (I) lhc twcnty-cight mcrnbcrs to bc

noluinalcd by rhc Govcrnutcnt undcr clausc (c) of sub-scction (2) of scction 6

ui th" ,t"t, ir thc l(crala St.ltc lJnorganiscd \\brkcrs' Social Sccurity Iloard shall

bc as follows:

(a) Scvcn pcrsons rcprcsctlti'tg thc unolganiscd rvorkcrs;
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(b) Scvcn pcrsons rcprcscnting thc cmploycrs of thc unorganiscd
rvorkcrs'i

(c) [ivc cnrincnt pcrsons from civil socicty associatcd with thc ficld of
l.abour Wclfarc, Managcmcol. Irinancc, Law and Admiuistration;

(d) lVo nrcmbcrs fnrm thc Kcrala Lcgislativc  sscmbly,

(c) Onc mcrnbcr cach rcprcseniiug I.abour. Ijinancc, Larv and l-ocal

Sclf Govcmnlc[t l)cparlnrcnts in thc Scctctariat of thc Statc Govcrnmcnt, Slatc
Labour Commissioncr or onc officcr not bclow thc rank ofa Joint l,abour'

Conrmissioncr in thc l,abour l)cpartmcnt, onc ncmbcr rcprcscnting thc Social

Wclhrc Dcpartrncnt or alr organisatior o[ thc (iovcmncnt for Social Wcllarc, or

Statc Kudumbasrcc Missiou and ottc rcprescntativc nonlinatcd by thc
(iovcmmcnt from any othcr l)cpartnlcnl.

(2) Among tho ncmbcrs bclonging to thc catcgorics mcntioncd in
clauscs (a) to (c) undcr sub-rulc (l) of this rulc, cach ca(cgory shall consist of
at lcast onc urcurbcr cach from thc Schcdulcd Castc, Schcdulcd 

-lribc or Minority
C'ommuuity, and minimum two urcnrbcrs shall bc womcn.

(3) Nor.nination of thc mcmbcrs utrdcr clausc (d) of sub-rulc ( I ) irf this

rulc shall bc madc rvith thc concurrcncc of thc Spcakcr of thc Kcrala l.cgislalivc
n sscmbly.

'1. Tbrn oJ OlJice of thc L'lenbers. (l) 'lhf tcrm of oflicc of lhc nrcmbcrs

nominatcd undcr clauscs (a) to (c) of sub-rulc (l) of rulc (r shall, bc thrcc yca.s

from thc datc of lhcir nomination.

(2) A rncrnbcr bclonging to clauscs (a) to (c) of sub-rulc (l) of rulc 6

shall ccasc to bc a mcmbcr rvhcn hc ccascs to rcprcscnt thc ca(cgory of intcrcst
Iion which hc is nominatcd, from thc datc of thcir ccssatim of rcprcscntation.

(3) 'lhc rnembcrs of thc I-cgislativc Asscnrbly nomirratcd undcr clausc
(d) of sub-rulc (l ) of rutc 6 shall ccasc !o bc a mcmbcr whcn hc ccascs to bc a

mcmbcr of thc l-cgislativc Asscnrbly.

(4) 'l'hc official rncrnbcrs of thc lloard nominatcd undcr clausc (c) o1'

sub-rulc (t) of rulc 6 shall hold thcir olnccs in thc lJoard so lorrg as thcy scrvc
in thcir o{Iicial capacity.

(5) On cxpiry of thc tcrn, of thrcc ycars thc lloard shall bc
rcconstltutcd.-

(6) A mcmbcr of tbe lloard is cllgiblc to bc rc-norliratsd lbr nrorc thau
onc tcnll.
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8. Ilesignation of nrcmbcrs of thc tloaul.'- (l) A ncmbcr of thc lloard, othcr

than an elitlficio nicnbcr, rrtay by rvritirtg undcr his hand addresscd to thc

Chairpcrson rcsign his officc al any tiluc,

(2)'lhc Chairperson shall takc clccision to acccpt or rcjcct thc
rcsignation lcttcr, within a monlh. l hc resignation shall bc docmcd lo havc cornc

into cffccr fron thc darc ol'accqptancc ol'tltc rcsignation or on thc da(c of
cxpiry of onc ntonth ftorn thc datc of rcccipt of rcsignation lctlcr' whichcvcr is

carlicr and thc scat of such mctnbcr shall lall vacant with cflcct from tlrat datc.

(3) l'hc Chairpcrson shall placc bcforc thc ncxt board mccting, thc
rcccipt of rcsignation lcttct from a tucmbcr and thc dccision takcn thcrcon' If thc

rosigiation lcttcr is rsjcctcd, thc rcason for rejcction Inay also bc rcportcd to

thc lloard.

(4) lhc lloard shall inlorrn (;ovcrnnrcut rcgarding thc acccptancc of
rcsignalion of a mcntbcr

9. llcntowtl of u lrlaulrcr.. ilhc (iovcntncnt nay, by ordcr, rcmovc any

,ncmbcr, othcr tban tlrc ax-ollicio urcmbcrs, from thc oflicc of t]rc l]oard,

1a) if hc is dcclarud to bc of unsound nind; or

(b) if hc has bccn scntcuccd to inrprisonmcDt for any offcucc involving
ruroral turpitudc: or

(c) il hc has. without thc pcrmission of thc Board' bccn abscnt fronr

ihrcc consccutivc mcctings ol thc l3oard; or

(<1) if in rhc opiuion of thc (;ovi.'mrncnt' hc has bccomc unsuitablc or

has bcconc incapablc of iictiug as a mcnrbcr or has so abuscd his posilion as a

nrcllrbcr as to rcldcr his contilruancc as a ntcmbcr dctrinrcntal to thc Public
irtcrcsl:

t)rovidcd that no mclnbcr shall bc rclttovcd frout ofl-tcc without giving

hilr a rcasortablc opportunity of shorvittg catrsc againsl thc proposcd rcnroval

.nrd without considcring hts cxplanalion.

10. t:ilting up casuttl vQcunci(s. -"Whcn vacancics arisc in thc Board duc

to rcsigna tion.' dcath or rcnroval or otl'icnvisc of a tncmbcr, thc sccrctary shall

ilrlbnll thc (iovcmrncnt and thc (iovcnttncnl sltall imncdiatcly noluinato anothcr

pcrsou liom lhc cooccmcd catcgoty as a lltctnbcr and thc mcmbcr so appointcd

ihall. subjcct to thc provisiotts of rulc 7. holtl officc {br thc rcmaining pcriod of
lhc tcmr of ojlicq of thc rttcmbcr in whosc vacattcy hc is tlotninatcd.

11. lloqrd lt'leating. (l\ 'fhc lloard shall rucct at lcast oncc iD four
rlrulllrs.'lhq Sccrctary shall convcnc tllc mccting at stLch limo, datc and at such

placc as dccidcd by lhc Chairpcrson.
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(2) 'lho Chairpcrsou nrust convenc mccting of thc llolrd olt urc rvnlcl
rcquisition ofnot Icss thal filiccn nrcnrbcrs jointly dcnranding to collvcnc c
Lloard mccting, within twcnti days of rcccipt of such a rcquisition.

(3) -lhc 
Chairpcrson shall havc powcrs to call spccial mccling of thc

Iloard at auy lims to dccidc any nrattcr tvhich is urgent.

12. Noticc oJ Meeting. (l) lhc Scorc(ary shall givc noticc ol'thc mccting
at lcast tcn days prior to thc datc of thc proposcd mccting. showing thc datc.
tinrc and placc of thc rnccting togcthcf with tho agcnda, lo cvcry mcmbur dircctly
or through spccial nrcsscrrgcr oi by rcgistcrcd post or by c-mail.

(2) lior spccial ,nccting convcncd undcr sub-rulc (3) of rulc I I to
considcr any urgcnt mat(cr, t|o days prior noticc iDlbnning thc subjcct shall bc
givcn to cach nrclnbcr.

13. Clunge in thc crckh'ess. (l) liach mcrlbcr shall infonu lhc Sccrclary ol-
any changc in lhc addrcss givcn in lhc ordor nomiuatiug hirrr as a nrcnrbcr and
thc Sccrctary shall nrakc suitablc altcrations irr thc rccords.

(2) If thc nrcnrbcr lails to givc thc infonnarion as rcquircd undcr sub-
rulc (l), thc noticc uldcr rulc l2 shall bc scnt il thc availablc adclrcss and ijvcn
if such noticc is nol rcccivcd duc to any changc in thc addrcss. it rvill bc
considcrcd that thc noticc is duly scrvcd.

14. h'^i.ling ovt <.2[ the Macting. (l) l hc Chairpcrson shall prcsidc ovcr
cvcry mccting of thc lloard.

(2) lf thc Chairpcrsou is abscnt at any linrq. hc ntay uonrilatc a
nrourbcr of thc lloald lo prcsidc ovcr such a mccting in his placc and in thc.
abscncc of suclr a notnination by thc Chairpcrson, thc nctnbcrs ol'thc Board
prcscnt in such ntcoting may clcct onc alnol)g thcrrr and thc ntcntbcr so clcctcd
shall prcsidc ()vcr that ntcctrng.

(3) 'l'hc mcmbcr rvho pr,-siclc<t ovcr thc nrccting as pcr sub,rult, (2)
shall havc and cxcrcisc all thc porvcrs and rights of thc Chairpcrson.

15. Quorum of the Mceting (l) ,r-o busincss shall be lransacrco al auy
ntcc(ing of thc lloard unlcss at lcast one third of thc ntcntbcrs cxistins af fhc
tinrc in thc lloard or scvcn mcnrbcrs. whichcvcr is lcss, arc Drcscut oi rvhonr
al lcast onc cach shall bc liorn anrong lhosc non)inatcd uutlcr ciauscs (a) and (b)
of sutr-rulc (l) of rulc 6.

lZl lf thcrc is ro quorunt for thc nrccting. thc Chairpcrson nray
adjourn thc' mccting. lo alothcr datc alicr thc cxpiry of not lcss than scverl
days. infonnillg thc ntourbcrs prcsclrt diructly and giving noticc to thosc who arc
abscnt and in thc adjounrcd luccting lvhcthcr thcre is prcscribccl quorum or no{.
it shall tlrcrcupon bc larvlul lbr him to disposc of thc busincss irrcsDcctrvc oj
llrc nuntbcr of rncrubcrs attcndillg tho ulccting.
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16. lgandu of the meeting and tlisposal of business'-(ll. Nothing othcr

tl , thc su6jects sito*n in thc agcnda lor thc mceting shall bc discusscd or

dccidcd in thc mccting, cxccpt with thc parmission of the Chairpcrson'

' (2) Ijvcry dccision in thc mccting of thc lJoard shall bc takcn by a

rnajority of thc mcmbcrs prcsent and voting at the mccting'

(3) ln thc casc of cqual numbcr of votes on any issuc, thc mattcr shall

bc dccidcd iy cxcrcising a sccond votc or casting votc by thc Chairpcrson'

l'7. Minules of the Meeting.- (l) 'l'hc Sccrctary shall prc-parc thc minutcs of

thc mccting and rhc Chairpc.son and thc Sccrctary slnll affx lhcir signaturcs on it'

(2) 't'trc minutcs signcd by thc Chairpcrson shall bc rcad over to thc

mc,nbcn in thc ncxt mccting. ;Vodifications, if any, madc thcrcon shall bc signed 
'

Uv itt" C't uitp"oun and thc Sccrctary aftcr such modification and confirmation

on ll.

18. Allowances b the me bers ol the Boartt'- (l) l'hc mcmbcrs of thc

tloal cxfcpt tltc cx-of./icio Chairpcrson, and Sccrctary' mcmbcrs of thc

irgt"i"i* ,\"."ntUly aJthc oflcial mcmbcrs shall bc cligiblc for sitting fec for

atiinAing ttrc mccting at rhc ratc tlccided by thc Govcrnmcnt from timc (o timc'

(2) 'lhc lloard shall pay to cvcry non-ofhcial mcmb-cr havclling

allowancc and ilaity allowancc for attcntling lhc meeting of thc lloard at such

l?tcs admissiblc to Class I Officcrs of thc Govcmmcnt'

(l) l'ravclling allorvancc and daily allowancc fo-r attcnding thc meeting

ol'thc lloar<l to cvcry official nrcmbcr' including thc ex-oflicio Sccrctary shall bc

r"rJ Lt irt" Iloard ai thc ratc admissiblc to him as pcr thc rulcs applicablc to him

f,,, iuumics pcrformcd on official duty

(; 'l hc mcmbcrs of thc Lcgislativc Asscmtly and thc ex-oJficio

Ct ui.pcisln shall bc paid travclling allowancc by thc lloard {or attcnding thc

rn"lting of tlt" lloardi at thc ratcs idmissiblc to thcm as pcr tbc provisions of

itt"-f'"i"*, of Salarics and Allowanccs Act, l95l (Act 14 of l95l)

(5) l;or thc purpose of calcularion of travellhg allowancc of a mcrnbcr'

thc nlacc oi his rcsidcncc/officc shown in his appointmcnt ordcr as a mcnrbcr

will bc takcn as his hcadquancrs.

19. I"uttctions of thc Uoard. ln addition to thc functions statcd in sub-

sccti; (8) ol scction'6 ot'ftc Act, thc ltoard shall havc thc following func{ions'

namcl': 
tion of thc(a) rcalisation of fcc and othcr chargcs for rcgistra

unorganiscd workcrs as mcnrbcrs;

(b) prcparation of annual budgct and submission to thc Covcrnmcnt:

39912017.
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^.."_, , 
(._) prcp_aralion of annual rcport on thc working of thc lloard rdsubmtsston to thc covcrnnrcnt:

(d) maintcDancc of accounts;

. . (c) implcmcntation of rhc dircctions issucd by thc Covcrnmcnt liomtime t() timc;

^ (0 implcmcnhtion of all mattcrs cntrustcd by thc Ccntral and Statccovcn rncnts, according to rhcir dircctions ana rumishint'ot:'iifJi-ation rcquircdby thc Govcmmcnt in timc

20. Expentliture and m.tintenancc of accounts by the lloard. - (l) .l.hc
amounl for initial administrativc cx_pcnditu;c rcquircd fo? thc functroning of rhcIloard shall bc sanctioncd by thc Govcmmcnt.

(2) Ihc lloard shall main(ain ncccssary qnd propcr accounts inrcspccr of thc rrrcomc and cxpcnditurc of thc lloard.
(3) All anlounts rcccivcd by thc lloard shall bc dcpositcd in thcmanncr as dccidcd by thc lloard.

. 
....21. Ileudquurters of thc llounl.-_.l.hc hca<.lquarrcrs of thc lloard shall bcat l hiruvananlhapuram.

Crr,lrrr'tr IV
liXIicitltvl i Oljl:IOrRS A\-t) MAti\it.tjN..ANCIi O| RIjCORI)S

22. Chial lixecutive Olfcer unt). otlrer stty'f. (l) .l.hc (iovcrnmcnr mayappoirt an olficcq not bclow thc rauk of a L"iii l_"U"lr. C"*i.,ir-sionc, i,., rt 
"Labour l)cparrnrcnt, or aDy olhcr officcr nut b"lnrv i;" ;;J r"ank as Chicf

:Tff:,in:}""* 
of rhc lloirct.to assisr rtrc Sccrorary rbr rt c p.opJr funcrioning

(2) 'lhc (iovcrnmcnt may appoint such numbcr of stal.l.as thcyconsidcr ncccssary ro assisr rhc Chici lliccutivc om; 
"rd 

.il;fy thcir scrvicccondr ttons.

(l) 'l hc dutics, p-owcrs and functions of lhc Chief ljxccutivc Officcrshall bc a5 dccidcd by rh; lloard, rvirh rhc pdor 
"p;;;";il i;;;\.crumcnr.

(4) l'c (iovcrnmcnt nray. 
.by -r-,,d.r. 

notific,r In lhc oltcrar Gazcttc,appoinr an ofticcr nor bclow rhc ,unt ur o D"pury 
-S;.;i";;,"t- 

i;;;"mmcnr todischarsq thc durics and funcrions of tr,c C:hicil,'*ccui;;;"iifft;;, additionalduty, till scparatc (lhicf Iixccutivc ofliccr is uppuint",l ;r;"; .;i-",-rc f , f.
. 23. [mplenauurtion qn.l n.uintcn4n<:c Qf reutrds 4t Distt.ict layel. (l) thcrccord kccping hrnctions undcr scclion ll ol.thc.Act shall bc p"rt<rrmcA Uy ttrcI)islrict Collcctor ol' lhc colccrncd llc\,.cnuc l)islrict.
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(2) 'ltc l)istrict Collccror may wirh $c al pr,rval Lf thc Covcmnrcnt, try

oiocr. cntrust thc functions undcr sub-rulc (l) t( a district lclel subordinatc
,'fliccr working undcr hitn.

(3) lhc I)istrict Collcctor may dirc!t .'t,rluk lc''cl or villagc lcv'l
subordinalc officcr undcr his control to rcccivc th r'appli.atiens lbr rcgistr,rtion

and thc rcgistratiotr l'ccs, undcr thc Act 3nd to sttn'it thc san,c logcthcr with
his cnquiry rcport, to thc l)istrict Collcctor or to t rc authoriscd ofliccr.

(4) Thc t)istrict (lollcctor or thc authorisr d omctr shall implcmcnt thc
provisions of thc Ac( within his jurisdictiou under thc supcrvision and guidancc

ri' tiro llcard.

(5) lhc l)istrict (lollcctor or thc authcrisc ! o{ficcr si,all nraintairt pntpcr

r"curds, documcnts aud rcgistcrs rcgarding thc in plcmcntatiorl of thc Act and
lh; Rulcs and shall alsc pcrfoml thc follcwing dut,:s, namcly: -

(d) rcgistrati()n of thc unorganiscd wc. kc.s and issultncc of idcnlity
ri'rds/smart cards to thcr,r as pcr tho provisiorrr of thc nct. Rulcs and'iitc
Schcmc;

(b) rcalisc thc coDtributiorls and rcgi;tration I'ccs and dcposil thc
sanrc in thc manncr prcscribcd by thc National Socii.l Sccurity lloard or thc Kcrala

Statc ti'norganiscd Wc'rkcrs' Social Sccurity lloard as thc casc nlay bc;

(c) inrplcmcnt thc llrovisiorls of thc sc rcmc, lor which thc l]oard is

authoriscd undcr thc Act;

(d) givc ncccssary inlbrmatioo and rcport to thc (;ovcmrncnts, k) thc

National Social Sccuri(y lloard as u'cll as to thc S;atc lloard;

(c) cvaluatc thc Iunctions of (hc Wori:crs'l;acilitation Ccntros and

givc ncccssary dircctiotts for thc prtrpcr l'unctioning of thc Ccntrcsi ancl

(0 undcrtakc any otltcr functions as pcr thc dircctions ol thc Ccntral

or Starc (iovcrnncnts or thc National Social Scculity lloard or thc Kcrala Stalc

Social lJlorganiscd Wctrkcrs' Social Sccurity l]oartl-

24. llorkcrs'|:acililtrran (.'cntres (l) lhc (;ovcmnlcnt may, by ordcr

authorisc or dircct thc Cotrrntutrity l)cvclopmcnt Socictics (CDS) working
urrdcr thc Kuduntbasrcc i\'lissio or any otllct'cstablisltntcnt or organisalion or

socrcty lo func{ion as thc Workcrs' I'acilitation (:cnlrcs urldcr scction g ol'thc

Ac l.
(2) lho gcncral supcrvision ovcr thq functi(rns ol-thc W('rkcrs'

l:acilitation Ccntrcs rvill bc ol thc l)istrict Collcctor or tlic olliccrs authorjicd hy

hinr and tltc []oard.
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(3) liach Workcrs' l,acilitation Ccntrc sh.rll pcriomr thc lu,ictions aj
providcd in scction 9 of (hc  ct alld as pcr thc dircctions of rlic D, .ict
Collcctor or thc authoriscd officcr conccrncJ arl shall givc ncccssary
infJrmation ar,d rcports as rcquired by ihc l)istrict Collcctor.

Ctr,rnm V

zujGIS IRAITON

25. Regislr(iion und issue of lclcntity Cqrd. .(I) 1hc appiication lor
' rcgistration as pcr sub-scction (2) of scction l0 ol'thc Act shall bc submittcd to

thc l)istrict Collcctor or to thc authoriscd o{ficcr in Form I appcndce! to tbcsc
ru1..:s.

(2)'fhc application for rcgistration shall contain two passport sizc

lhotographs. cf thc applicant, doclmcnt to provc his agc aad a sclf declaraticn
by thc applicant confmning'ri.at hc is an unorganiscd workcr

rvora: -Atrcstcd copy of thc school cc(ificarc or t irth ccrtificatc i$sucd by thc
Rcgistrar of Ilirths and Dcaths or lllcctoral ldcntity Card or.ilassport or
Ration Card shall bc sufficicnr to provc thc agc.

(3) On rcccipt of thc application, the t)istrict Collcctor or the auii.liiscd
officcr, aftcr makilrg duc cnquirics or vcrifying thc cnquiry rcport of thc
subordinatc ofiiccg shall issuc ordcrs acccpting thc application for rcgistra(ion or
rcjccting thc samc and a copy of thc ordcr shall bc scrvcd to thc applicant:

l)rovidcd lliat no such application shall bc rcjcctcd without giving an
opportunity ol'bcing hcard lo rhc applicant.

(4) On acccpting thc application, thc l)istricl Collcctor or thc
auhoriscd ofliccr shall critcr thc namc of rhc applicant in a rcgistcr, after allotting
a uniquc idcntification nurnbcr and shall issuc an idcntity card./smart card to thc
applicaut in l;onrr No.2, appcndcd to thcsc Rulcs.

(5) l'hc uniquc idcntificalion numbcr shall bcar codc numbcr, thc
clmractcr for thc State and thc district and thc scrial numbcr of thc bcncficiary
in cach district. l hc tloard sh ll intimatc thc Disrrict Adminisrratior thc marurcr in
which such idcntitication rumbcr is to bc allottcd.

(6) 'l hc ldontity card/Smart card shall bc lhc cxclusivc proof to show
lhar tl'rc pcn;()lt is an unorganiscd work,:r and tbat hc is cntitlcd lbr rcgrsrrauorl
undcr rbc schcmc or schcmcs formulatc .s Dcr lhc Act.
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(?) Any pcrson, aggricvcd by thc ordcrs of thc l)istrict Collcctor or thc

<)t,,-"r uutfrorlscO by him rcjccting thc application lbr rcgistration may prcfcr

"oo""i 
U"f"." thc ltoard rvithin thirry days of rcccipt of thc ordcr undcr sub-

rulc (3) and thc lloard shall takc dccision on thc appcal' as carly as possiblc'

rvhich shall bc final:

Providcd that thc lloard may acccpt thc appcal filcd aftcr th€ cxPiry of thc

prcscribcil tinrc, if it is satishcd that thc dclay occurrcd duc to rcasonablc causc'

26. Duplicute identity card'- (l) lf thc ldcntity Card/Smart Card of a

nrcmbcr is losE the mcmbrur may submit an application to thc l)istrict Collcctor or

to thc authoriscd officcr for ttt" i*'u" of 
" 

duplicatc ldcntity Card/Smart Card

along with thc lbc at thc ratc prcscribcd lbr rcgistration undcr rulc 27 and thc

l)istrict Collcctor or thc authoriscd officcr may issuc a duplicatc tdintity Card/

S,rlon Card to thc applicant dcnoting as'duplicatc' on thc card'

27. llcgislr tio^ /rec' l'hc t'cc for rcgistration as pcr Rulc 25 shall bc

Its. 25. 'tlc tgisrration fc'* shall bc runittcd in thc offrcc of thc l)istrict Collcctor or

lhc authoriscd officcr along wrlh thc application for rcgistration in cashor by

l)cnrand l)ra[t.

28. Ccsstttitln oJ mcn|hcrshi,. .(l) 
.l.hc mcmbcrship.of an unorganiscd

workcr rcllistcrcd as a nrcmbcr undc' rulc 25 shall bc ccascd' whcn hc bccomcs

an organiscd workcr or hc porlnancntly lcavcs thc Statc of Kcrala or othcrwisc

ccascs his status as an unorganiscd workcr'

(2) lhc l)istrict Collcctor or thc authoriscd officcr may canccl thc

membcrsltip of alr unorgantscd workcr at any tinc if it is found tbat thc

,r""tfrJtfn was obtaincd by lunrishing falsc ilformation and thc samc shall bc

intilnatcd to thc mcmbcr:

l)rovidcdthatthomcmbcfslripslrallnotbccanccllcdrvithoutgivingthc
ntcttrbcr an opponunity of bcing hcard'

(3) fury mclnbcr aggricvcd by thc ordcr 0f canccllation.of mcnrbership

undcr sub-rulc (2) may prcfcr un opiut bcforc tbc lloard within 30 days o[

rcccipt ol'thc itrtimation uudcr sub'rulc (2) of this rulc 'lhc lloard shall takc

tlccision on tho appcal which shall bc intinatcd to thc aPpcllant and thc dccision

of thc lloard on thc appcal shall bc final'
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Cr^r'r'ln VI

ANNI.JAI- RIJPOK|  NI) AUI)I1'

29. lnnuul Report.- 'lhc lloard shall bcforc 3lst July of cvcry ycar submit

to thc Govcrnnrcnt aIr annual rcport on thc working o[ thc l]oarcl and thc
implcrncntation of thc Act and (hc Schcnrcs.

30. Iludget. 'l'hc lloard shall submit to thc Covcrnnrcnt bcli)rc
'30th Scptcmbcr cvory ycar, altcr its approval, a l]udgct showirg thc probablc

inconrc of thc lloard, contributions, or gran( liom thc Ccntral or Statc

Govcmmcnts, othcr sums to bc rcccivcd and all thc cxpcnscs rcquircd for thc

lunctioning of thc l]oard and lbr thu implcnrcntation of thc Act and llulcs, in thc

ncxt ycar.

31. tlutlit.- All accounts of tho lJoard for an ycar shall bc auditcd cvcry
ycar as dircctcd by thc (iovcrnmcnt and. thc audit rcport shall bc submittcd t,r

thc (ioycmmcul bcforc 31st of l)cccnrbcr of thc ncxt ycar.



L

2.

l.
,t.

Namc ol- thc Applicant

l athcr's/I lusband's \arnc

Agc/l)atc of llidh

Pcnrarrcrt Addrcss in full
(rvith l'iu Codc)

.23
l:oRM I

API'l.tCAflON lloR l{]:ctsl RAflON

lJ'cc rulc 25 (l)l

:

:

5. Placc ol'llcsidcncc:

(a) Panchayat, Districr

(lr) I'Jacc ol'binh
(with Srarc, t)isrrict)

6. Marital status of rhc npplicant

?. \aturc of cnrploynrcnt:

(i) (;ivc l)crails of crnpltrynrcnr il'
ernploycd undcr rarious cmploycni

(ii) Whcthcr daily paid/monthly paid

(iii) Narnc of cmploynrcnt/post

li. If cnploycd in any cstablishmcnr:

(a) Namc and Addrcss of tnc
cstablislrmcnt

(b) tbtal No. of cmployccs in thc
cs(ablisbmcnt

9. Whc(hcr thc applicant is a mcmbcr
ol limployccs Statc Insurancc or
linployccs Providcnt |und Schcmc

lf so. Mqrnbcr No.

limployccs Statc lnsurancc

Iimployccs l)rovidcn( l;und

I0. I1-a sclf-cnrploycd pcrson, placc
of ,'vork
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ll. If a domcstic wotkcr or a homc '

workcr, lamc oI thc cmPloycr,
Ilousc namc and adrcss

12. lf a contact workcr:
(a) Namc and addrcss ofthc principal

cmploycr

(b) Nantc and addrcss of thc
contractor

13. Monthly incomc of thc applicant

14. Whcthcr thc applicant is a mcmbcr
of any cxisting Wclfarc |und

l[ ycs, thc namc of thc l]oard and

mcmbcrship numbcr

15. Applicant's:

(a) ltcligion/Castc
(b) Whcthcr bclongs to SC or Sl'
(c) Whcthcr includcd in thc Ilt'I- or

Al'1. (At thc timc of submission
of this application)

Sign0ture'.

Narnc:

Not?:- (l\ A t'lix onc passport sizo photo in thc application and cnclosc onc

' photo along with thc application in a scparatc covcr.

1............................................... ....do hcrcby dcclare that I am an unorganizcd

rvorkcr as pcr thc (Jnorganiscd Workers' Social Sccurity Act; 2-001i and all thc

inforrnation fumishcd by rllc arc truc and corrcct to lhc bcst of rny klowlcdgc

and bclicf.

Placc:

I)atc:

(2) I:uclosc prool' o[ agc.



KI;[{AI-A s l^t ri

l. Narnc and addrcss

2. Rcgistration No.

3 l)atc of cftbct of Rc8'istration

4. Agc and Datc of Birth

5. l;-mPldymcnt

Placc:

I)atc:

25

Ironu 2

UN--OltGA\TStl) WORKLI{S'

ID!}TIIIY CART'

[.See rutc 25 (4)]

SOCI,AL SI]CURI fY I}OARI)

Signlizre and Designqtion of the

llegis te r.i ng llLtthoritY

(Officc Scal)

BY ordcr of thc (;ovcrnor'

K. Ii. V^LS^L^ KtiM^Rl'

SecrelqrY to CoYernmcnl'

ExPlflnatory Notc

(This <tocs not form part of thc notihcation' but is intcndcd to indicatc its

gencral PurPon )

Covcmmcnt havc rlccidcd to makc rulcs to ilpl":t:lt: ll""lt:I'i'*t "t 
tn"

ljnorsaniscd Workcrs' Social s""u'ity 'ltt' 2008 (C;nral Act 
-33 'of 

2008) in thc

;;";';;;t;;i thc powcrs 
"oni"tt"a 

undcr scction 14 of thc said Act'

'thc notiftcation is intcndcd to achicvc thc abovc objcct

398120t7.
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Government of Kerda

oeog aD66ood

2011

ANNEXI.IRE II

KERALA GAZETTE
car(og o(ruod

EXTRAORDINARY
(ltoqDc(l')co5rrro

PUBLISHED BJ AUTHORITY

Rgg. No. odt. crcrll6
KVrV(Ntl2r2m9-2011

ror9otac@16ac@'l 1".rmlooo gs;ruro4rm<d

Vol. LVI
Thlruvrnanthrpu.rttr,

. Frtdry
oiloloxrxE)a4oq

oorgg]

25th Febru.ry 20ll
20ll o"o1eruloro1 25 No. ) --
5rb Ptrtturr t93f (n(rr|d J

1932 oocroEolno 6

orcerlo 56

GOVERNMENT OF KERALA

Lsbour rnd Rrhrbilitrtion (E) Deprrhent
NOTIFICATION

GO. (Ms) No. 29l20l I/LBR Date4 Ihiruvananthalruran, 2ilth Fehruary, 20/t.

S, R O. No, 156/Z0ll.*In excrcise of the powers conferred by section 6
of tlc Unorganised Workers, Social Secudty Act, 2008 (Central Act 33 of200g)
read with Rule 6 of the Kerala State Unorganised Workers, Social Security Rules
2010, the Govemment of Kerala herbby constitutc the Kerala State Unorganised
Workers' Social Security Board consisting of the following members, *rn"ty,_

L l. Minisrer for Labour, Cbairpem4 e*ofi.to
2. Secreta"? lo Govcrnment, Laboui Deparunent, L1cmLer.Serretarv.

ex-olJico
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II. Representatives from Unorganised Workers

1. Sii K. M. Sudhakaran .. Cm_l
Kalavanpara Veedrl Nayarambalam (p. O.),
Forr Kochi - 6tZ 509

. Z Smt. J. Mercytsrlly 46ps .. cIru
Aswathy, Keralapuram, (Woman)
Vcllimon @. O.), Kollam.

3. Sd V R prarhapan, Kripa NT(rc
T. C. l5l852, Shishu lifta g6f6sl I ^'re,

. vazhuthalodu, Sasthanangalarn @. O.)
Thiruvsnarthapuram.

. 4 Sri P R. pushpanngadhan, .. AJTUC
Pallithazhathu Veedu,

Aardiyoor, Thrissur.

5. Sri M. P. Bhargawan, BMS

. Advocate, Alappuzna District-6gg 524

6. Sri Cherkalam Abdhulla .. STU
Kasargod-671 121 (Minority

Community)

7. Smr Mahila Mani, UTIrc
Kalareclppadi, Njatatbil (SC &
Kurmathukavu, Eravipuranr @. O.) Wornan)

III. Representatives from Employers of Unorganised Workers

, l. Sistcr Sali Micbael, .. .Minority
. Nava Jyothi, Nettayan (p. O.) Community

Thinrvananth4ruram. Wort"o 
-

' Z Sri E. Narayanan,

Ctsirmaq RUBCO, Kannw

3. Sri N. Janardhanag Triveni .. SC

Mamatha Nagar, Kannimelcheri,

Ikvanadu, Kollam
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4. Smt. K. R. Ushasree, Woman

Harisree, Kochupilaooodra

Kollart.

5. Sri Prasad

Chartered Accountant,

Stadiurn Complex, Kollam.

6 Sri M. Chandran,

. PrBident, AKG Hospital

Kannur.

7. Sri Verugopal, K.

Chief Manager, Aryavaidya Sala

Kottakkal, Malappuram.

IU Represenlatives ol eminent persons fton civil socitey associqted with the

feld of Labour Welfate, Management, Finoree, La$, and Adminisllalion

l. Adv. V. P Yorlsaf .. Irw
. Kalpatta, North Wayanad (Minority

Ccnmr}

nity)

2 Dr. Kaveri Ramachandrd& .. Woman

Tax Practitioncr, S. N. Collegg @ionce)
Kollam.

3. Sri Ankkan Balarl .. kbour
Chirakkal (P. O.), Kannur Welfare

4. Smt. Deepthi Raveendraa - Woman

Pullampally Tbanyil, Admini-

Klappana South, strahon

Klappana P. O.

V Representatives from the Keralb Legislative Assembly
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lI. Ripresentatives fr.om State Govenment Dqartmen's

l. Rcprc.sentativc of kbour'Dc?srtment

'2 Smt. P Kumari Ceelba

Joint Secrefary,

Finaace DePartnenr

3. SEf Sheela R Chandfto,

Additiond I,w Secrctrry,

kw DGPartm€Pr

4. Smr Sanswrthi Anna'
Additional SccretarY'

l,ooal Self Govemment D€PartmetrL

5. The Labour Comnissioacr

Thiruvanaathryiram.

6 Smt K- Nalinrhmari'

. Additio:nal Sccrcbry,

Home Dcparm€nt

Thc tcrm of the Board shall be for thee years Aom the date of publicstion

' of this notification.

BY order of the Govemor'

B. t*4KAsH'
. Secretary to Government (i/c)'

E4hnrrY Note

(This db€s not form part of the notification, but is iltedqd to indicate its

gcoeral purPott.)

Government have decided to oonstitute the Kerala- State Unorganiscd

Workers'Social Sccurity Board as per the powers confencd uader section 6 of

: the Unorgaoised Workers'Socii S€curity Act' 2008'

Thc notification is btended to ichieve the above object'
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ANNEXI.,RE III

r9,
Gov€rnm€r$ of Kerala

oaog m)66bcd
. 2012.

Rcg. No. odl. axrud
KLITV(N)/12112- 14

KERAI.A GAZETTE
c6og (,ruod

'EKIRAORDINARY
(m(IUC(l)CO6rDo

PT'BLISEED BY .AI]TIIORITY,
. . org(l)'lecolaocdl fomt@odslororltmrd

VoI Lvn 'l
oner5o 57 J

ls' 1

) 41s
(Ixlll6 

J

Thirrvrnanthapurrm,' l|t Mlrch z)l2
Thuradry 2012 d,) 1

' (Ut@)ot(Ixstolloo, lllh Pirltutr l9J3- 
-tr"* 1933 "ocrdoloo ll

, COVERNMENT OF KERAI.A

Lrbour dnd Reh|bllit|rior (E) Dcprrfurent

NOTIFICAllON

G O. (lv's) f.Io.292012/LBR . Doted, Thituvananthapuran, ITth February 2012.

S. R O. No, 140/2O11.-In €dercise of the powcrs confcrred by section 6
of the Unorgslis€d Workers' Soqial S€curiry Act, 20OE (C€ntral Act 33 of 20OE)
read with Rrrle 6 of the Kemta StaF Unoryroised Workers'social Security Rulcs,
20.10, the Goverirloent of'Kerala hereby nominaE Shri p. S. Jayanthan, Joint
Secrctary, Finance D€partaqtt qtd Smt. V G. yanuna Rani, Joint Seorctary, Lsw
D€parhent a*,rnember.s rei?resatting thc Stste Govenment Departments in the
Kcrsla Siatc Unorgariircd Workers' Socisl Sccurity Board established as pe
notification issued .unalrf c O. (Ms.) No. zgDllyI.BR. &l€d 25th Fetrruary, 2Ol I
and publishcd es S.n":Or.No. 156/201I in the Kcrala Gazcttc Extraordinarv
No. 433 dated 25tb Fcbruary, 20ll and consequ€ntly makc the following
amendmsnt to thc said notificstion, lrsoly:- '
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A.MBIDUEM

"Shri P. S. Jayanthaa,
Joint Sccrctary !o Govcrnm€nt,
Fjmnce D€partment

SetV G Ymna Rani
Joht Secretary to Govcrnmenq
f"ow Dgrrtment"

: By ord€r of rlib Govemor,

' 
ANn-, X,

Secretary to Govenment.

ig intendtd to indicate its
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ANNEXLTRE IV

\ ret

Covemment of Kerala
oe,og fiuddocd

2013

Regn. No. KERBIU20 12/450'7 3

dat€d 5-9-2012 with RNI

Reg. No. odl. (r,fild

KL/TV(N)/634/2012- l4

KERA.LA GAZETTE
c0,(0g (f)ouoo

EXTRAORDTNARY
(gn'fi.DC(D0(D6rDo

PUBLISHf,D BY AUTHORITY

' ThlruvaDtOt!|puram,
ToetdrY

27ah Augrrt 2013

llTvrUL
sih BLtdr. 1935

1935 ec(Bo 5

No. I
- | 24t4

(r)(nro 
J

Vol. ll

. - <rPoJo 2 roiloloma[t"{oo,
oolCq

GOVERNMENT OF KERALA

Lsbour and Rehrbllltrtlon (E) DePlrtrn€rt

ORDER

G O. (Ms.) No.'962013/LBR DaEd, Thintwnantlmpuran, 20th August' 2013'

S. R O., n* 66912613'-ln exercise of, the porvers confened by subrule (4) of

rule 22 of the Kerala Unorganised Worlers'Social Security Rules,2010' the

Govemnent of Kerala hereby appoirit Dr.r G L. Muraleedharan, Additional Labour

Commissionsi (Welfare) to tlischarge the duties and functions of the Chief

Exeeutive Officer as additional duty til'l seParate Chief Executive Officer is

aooointed under sub-nde (l ) of rule 22 of th€ said Rules'': .'-. =.i

By order of the Covemor,

DR. NrvEDrrA P. H,urN,

Additioie! Chief: Secretary to Government.
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Explanrtory Noe

(This does not fofm part of the order, but is intended to indicate iis general
purport. )

Govemment have constituted the Kerala State Unorganised Workers' Sociai
Security Board vide G O. (Ms.) No. 29/201I/LBR dated 25th February, 20ll an,,>
published as S. R. O. No. 156i2011 in the Kerala Gazette Extraordinary No. 433
dated 25th February, 2011. Government havc now decided to appoint
Dr G L. Muraleedharan, Additional Labour Commissioner (Welfare) to discharge
the duties and functions of the Chief Executive Oflicer of the Board as addrtional
duty, till separate Chief Executive Officer is appointed under sub-rule (l) ot'
rule 22 of the said Rules.

This order is intended to achieve the above object.

398t2017.
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ANNEXURE V

\9./

G6, m)d€oc6
Govemrncnt of Kerala

28t4

Regn. No. KERBltr2o I 745073
dated 5-9-2012 wirh RNI

Rcg. No. KL/TV(Ny634n012-14

Ge@g o)m)oo
KERAI-A GAZETTE

Gllt(rUC(|)COSIDo
EXTRAORDINARY

cro(ril&co'l6occD'l Lolm)'ktr)odslorol(md
PUBLISHED BY AT-ITHORIry

o'cerJo 3]

Vol. II] )

(u oloKxlrr.{oo,
enqocd

Thiruvananthapuram,
Wednesday

2or4 lg(nlotol 15

l5th January 2014

1la9 O&Oo 2
2nd Makaram t l89

Odl/:|oluo 25

Pousha 1935

(nou6 1

1106No. )rt35
25th

GOVERNMENT OF KERAI-A

Labour and Rehabilitation (E) Departncnt

ORDER

G O. (Ms.) No. r/2014,1-BR Dated, Thi.ruvananthapuram, Zth January, 2014.

S. R, O. No.31/2014.-In exercise of the powers confarred by
sub-nrle (4) of rule 22 of the Kerala Unorganised Wor*en' Social Security Rules,
2010 and in supersession of the order issued under G. O. (Ms.) No. 96/2013/LBR
dated 20th August, 2013 published as S. R. O. No.6;9/i013 in the Kerala
Gazette Extraordinary No. 2484 dated 2?th August, 2013, the Government of
Kcrala hereby appoint Sri S. Thulaseedharan, Additional Labour Commissioner
(Welfare) to discharge the duties and fi.mctions of the Chief Executive Ofiicer as
additional duty until separate Chief Executive Officer is appointed under sub-rule
(l ) of rule 22 of the said Rules.

By order of the Covemor,

Dr. Nrvaone p Hlret,
Additional Chief Secretary to Government.
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Explrnatory Note

(This does not form part of the order, but is intended to indicate its general
purpon,)

Govemment have constituted the Kerala State Unorganised Workers, Social
Security Board vide G O. (Ms.) No. Zgt2OlllLB,F. dated 25th February, 20ll and
published as S. R. O. No. 156/2011 in the Kerala Gazette Extsaordinary No. 433
dated 25th February, 2011. Government hav€ now decided to appoint
Sri S. Thulaseedharan,'Additional Labour Commissioner (Welfare) to discharge
the duties and fimctions of the Chief Executive Ofrcer of the Board as additional
duty, in the place of Dr. G L. Muraleedharan, Additional labour Commissioner
(Welfare) who has be€n shifted as Additional Labour Commissioner (IR) in the
Labour Commissionarate till separate Chief Executive Officer is appointed under
sub-rule (l) of rule 22 of the said Rules.

This order is intended to achieve the above object.
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